THE HIGH COURT OF KERALA

Telephone No: 2393901

No. I(B)- 17754/ 2018

TENDER NOTICE

ERNAKULAM
Kochi-682 031
Post Box No.2600
Dated.19.03.2018

Sealed Tenders are invited for the supply and installation of stainless steel mosquito

proof net at the following areas of the Kerala Judicial Academy at Athani, Ernakulam.

The materials' specifications comprise of 1 x 1 %” over powder coated Aluminium

Section, 304 wire gauge Stainless steel net and Locking arrangements.

I. HOSTEL

SI No.

Description

Qty

L.

Hostel R — (Ground Floor i

1. 3 shutter— 1 No.x5= 5 No.

2. 2 shutter—2 No. x 5= 10 Nos.
3. Ventilator— 1 No. x 5= 5 Nos.
4. Air holes — 3 Nos. x 5= 15 Nos.

i) 547 x20” - 7.5 sq f. x 15 =112.5 sq ft.

112.5 sq ft.

i) 24” x 24” - 4 sq ft. x 5 =20 5q ft.

20 sq ft.

1) 6”x24—1sqft. x 15=15sq ft.

15 sq ft.

Hostel Room — (Ground Floor Right side)

1. 3 shutter— 1 No.x 5= 5 No.

2. 2 shutter— 2 No. x 5= 10 Nos.
3. Ventilator— 1 No. x 5= 5 Nos.
4. Air holes — 3 Nos. x 5= 15 Nos.

i) 54 x20” - 7.5sq ft. x 15 = 112.5 sq ft.

112.5 sq ft.

1) 24” x 24" - 4 sq ft. x 5= 20 sq ft.

20 sq ft.

1) 6”x24-1sqft. x 15=15sq ft.

15 sq ft.

Hostel Room — (First floor Left side - 4 + Recreation room)

4 shutter— 1 No. x 1 =1 No.

3 shutter — 1 No. x 4 = 4 Nos.

2 shutter — 2 No. x 4 = 8 Nos.
Ventilator- 1 No. x 4 = 4 Nos.
Air holes — 2 Nos. x 1 =2 Nos.
Air holes- 3 Nos. x 4 =12 Nos.

Sk~

1) 547 x20”-7.5sq ft. x 16 =120 sq ft.

120 sq fi.

1) 247 x24” -4 sq ft. x4 =16 sq ft.

16 sq ft.

1) 6" x 24 - 1sq ft. x 14 =14 sq ft.

14 sq ft.




Hostel Room — (First Floor Middle- 4 Rooms)

1. 2 shutter— 1 No. x 4 =4 Nos.
2. 1 shutter — 1 No. x 4 = 4 Nos.
3. Ventilator- 1 No. x 4 =4 Nos.
4. Air holes- 2 Nos. x 4 = 8 Nos.

1) 547 x20”-7.5sqft. x 8 =60 sq ft. 60 sq fi.
1) 24”7 x24” -4 sq ft. x4=16sq ft. 16 sq ft.
1ii) 6" x 24” - 1 sq ft. x 8 = 8 sq fi. 8 sq ft.
H 1 Room- (First Floor- Right si

1. 3 shutter— 1 No. x 5 = 5 Nos.

2. 2 shutter -2 No. x 5 = 10 Nos.

3. Ventilator- 1 No. x5 =5 Nos.

4. Air holes -3 Nos. x 5= 15 Nos.
1) 54”7 x20”-75sqft. x 15=112.5 sq fi. 112.5 sq ft.
1) 247 x24” -4 sq ft. x 5=20sq ft. 20 sq ft.
1) 6”x24 - 1sqft. x 15 =14 sq ft. 14 sq ft.
H 1 R - Top (2 ms +

1. 2 shutter - 1 No. x 2 =2 Nos.

2. 1 shutter— 1 No. x7 =7 Nos.

3. Ventilator- 1 No. x 2 =2 Nos.

4. Air holes — 2 Nos. x 2 =4 Nos.

5. Air holes — 3 Nos. x 1 =3 Nos.
1)20”x 547 -7.5sqft. x 11 =83 sq fi. 83 sq ft.
1) 24”7 x24” -4 sq ft. x 2 = 8 sq ft. 8 sq fi.
i) 6”x24” - 1sqft. x 7=7sqft. 7 sq ft.
Hostel Bathroom — (Ground Floor - Near Dining Hall
Gents

1. Ventilator - 5 Nos.

2. Air holes - 1No.
Ladies

1. Ventilator - 5 Nos

2. Air holes — 1
1) 48"x18” -6sqft. x2=12sqfi 12 sq ft.
1) 24" x24” -4 sq ft. x 4= 16 sq ft. 16 sq ft.
Total 801.5sq ft.




II. Faculty Room

SI No. |Description Qty
1. Common Hall
3. 1 shutter— 1 No.
2. Suite 1 (Eastern side )
Visiting area
3. 2 shutter — 2 Nos.
Room
1. 2 shutter — 1 No.
2. 1 shutter — 2 Nos. (Big- near door)
Bath room
1. Ventilator — 2 shutter
3. Suite 2 (Middle)
Visiting area
1. 2 shutter — 2 Nos.
2. 1 Shutter — 1 No. (Big- near door)
Room
1. 2 shutter- 1 No.
2. 1 shutter — 1 No.
Bathroom
1. Ventilator- 2 shutter
4. Suite 3 (Western side
Visiting area
1. 2 shutter — 2 Nos.
Room
1. 2 shutter — 1 No.
2. 1 shutter — 2 Nos (Big- near door)
Bathroom
1. Ventilator- 2 shutter
1) 547 x20” - 7.5 sq ft. x 6=45 sq fi. 45 sq ft.
1) 24”7 x24” - 4 sq ft. x 3= 12 sq ft. 12 sq ft.
Total 57 sq. ft




IIL Quarters

SI No. |Description Qty

1. Quarter No. I
1) 217 x65”-94sqft. x2=19sq fi. 19 sq ft.
1) 16" x 55”7 -6.1sqft. x 12=73.2sq ft. 73.2 sq ft.
i) 197 x 54”=7.1sqft. x 2=14.2 sq fi. 14.2 sq ft.
iv) 16”7 x36” -4 sq ft. x4 =16 sq ft. 16 sq fi.
V) 24”7 x26”-4.3sqft. x6=26sq fi. 26 sq fi.

2. Quarter No. I
1)217x657-94sqft. x2=19sq ft. 19 sq ft.
i) 16" x55”-6.1sqft. x 12=73.2sq fi. 73.2 sq ft.
iii) 197 x 547 =7.1 sq ft. x 2 =14.2 sq ft. 142 5q ft.
1v) 16" x36” -4 sq fi. x4 =16 5q ft. 16 sq fi.
V) 24” x 24”7 - 4 sq ft. x 6 =24 sq ft. 24 sq ft.

3. Quarter No. I1I
1) 217 x65”-94sqft. x2=19sq f&. 19 sq fi.
i) 16” x 55”7 - 6.1 sq ft. x 12 =73.2 sq ft. 73.2 sq ft.
1) 16”x36” -4 sqft. x3=12sq fi. 12 sq fi.
1v) 247 x24” -4 sqft. x 6 =24 sq ft. 24 sq ft.

4. Quarter No. IV
1)217x65”-9.4sqft. x4 =38 sq fi. 38 sq ft.
1) 167 x55”-6.1sqft. x 12=73.2sq ft. 73.2 sq ft.
11) 24”7 x26” -4 sqft. x 8 =32 sq ft. 32 sq ft.
1v) 16" x36” -4 sq ft. x 3 =12 sq fi. 12 sq fi.
Total 578. 2sq ft.

Grand Total

S1 No. |Description Qty

L Hostel 801.5 sq ft.

1. Faculty Room 57 sq. ft

1. Quarters 578.2 sq ft.

Grand Total

1436.7 sq ft.
[ 133. 47 m2]




GENERAL CONDITIONS :

. The tenders should be addressed to the officer mentioned below in a sealed

cover with the tender number and name shown below duly superscribed on
the cover.

. Intending tenderers should send their tenders so as to reach the Registrar
(Finance) on due date and time (noted below). The Tenders will be
opened on the appointed day and time in the office of the
undersigned, in the presence of such of those tenders or their
nominees who may be present at that time. No tender received after
the specitied date and time will be accepted on any account. If the date
fixed for opening of the tender happens to be a holiday, the same shall be
opened on the very next working day at the same time and place.

. The rates quoted should be only in Indian currency. The tenders in any other
currency are liable to rejection. The price quoted should be inclusive of loading,
unloading, installation, transportation & delivery charges, all taxes, duties, cess
which are or may be become payable by the tenderer under the existing laws.
No representation for enhancement of rates once accepted will be entertained.
The price quoted shall remain firm for a period of 3 months from the date of
opening of the tender. Tenderer should submit tender in their commercial letter
paper also showing their experience in the supply and installation of item
tendered.

. Every tenderer who has not registered his name with the state Government
(Stores Purchase Department), should send along with his tender, an earnest
money of 1 % of the total cost of the articles tendered for (rounded to the
nearest rupee), subject to a minimum of ¥ 1500/-. The amount is to be paid by
crossed demand draft in favour of the Registrar (Finance), High Court of
Kerala, payable at Emakulam. Cheques will not be accepted.

. The earnest money deposit of the unsuccessful tenderers will be returned as
soon as possible after the tenders are settled, but that of the successful tenderer
will be adjusted towards the security that will have to be deposited for the
satisfactory fulfillment of the contract. No interest will be paid for the earnest
money deposited.



10.

11.

The successful tenderer have to execute an agreement for due fulfillment of the
contract and to furnish security for a sum equivalent to 5 % of the total value of
the contract within the period specified in the letter of acceptance. The
successful tenderer shall have to pay all stamp duty and other expenses
incidental to the execution of the agreement. The security amount is to be paid
by bank guarantee drawn in favour of the Registrar (Finance), High Court of
Kerala, Ernakulam.

The security deposit shall, subject to the conditions specified herein, be
returned to the contractor within three months after the expiration of the
contract, but in the event of any dispute arising between the High Court
of Kerala and the contractor, the High Court of Kerala shall be entitled to
deduct out of the deposits or the balance thereof, until such dispute is
determined the amount of such damages, costs, charges and expenses as
may be claimed. The same may also be deducted from any other sum which
may be due at any time from the High Court of Kerala to the contractor.

Tenders shall invariable specify in their tenders the delivery and installation
conditions including the time required for the supply and installation of articles
tendered for. The tenderer shall undertake to supply and installation of materials
according to the specifications.

The successful tenderer should deliver and install the items at their own cost in
the Kerala Judicial Academy at Athani, Ernakulam under the supervision of the
PWD officials, as ordered by the Registrar (Finance) within 15 days from the
receipt of the supply order in good condition to the satisfaction of the person
duly authorised by the Registrar (Finance) in that behalf.

The successful tenderer shall be willing to undertake additional works of
similar nature and specifications that may be entrusted to them, at the rate
quoted for the current work, subject to the terms and conditions of this tender.

Ordinarily the accepted payments will be made only after the successful
installation of the material and on production of the bill/ invoice and on release
of the amount from the Treasury after scrutinizing and checking of the services
effected being found satisfactory to the High Court. Bank charges incurred in
connection with payment against documents through bank will be to the
account of the contractor. The firms will produce stamped pre- receipted

invoices in all cases.



12. The Registrar (Finance), High Court of Kerala reserves the right to reject all or
any of the tenders without assigning any reason whatsoever.

13. Any attempt on the part of the tenders or their agents to influence the
Department in their favour by personal canvassing with the Officers concerned
will disqualify the tenderers.

14. Special conditions, if any, of the tenders attached with the tender will not be
applicable to the contract unless they are expressly accepted in writing by the
Registrar (Finance), High Court of Kerala.

15. The tenderer should send along with his tender an agreement executed and
signed in Kerala Stamp Paper of value ¥200/- purchased in the Kerala State.
A specimen form of agreement is attached herewith.

16. Relevant Government rules and orders, provisions of Kerala Financial Code
and Store Purchase Manual are binding.

Subscription Tender No. J(B)- 17754/ 2018 for the supply and installation of

stainless steel mosquito proof nets in the Kerala Judicial Academy at Athani,

Ernakulam.

Due date and time for receipt of Tenders 31/03/2018, 2 p.m

Date and time for opening of Tenders 31/03/2018, 3 p.m

Designation and address of the officer to whom the| The Registrar (Finance),

tenders are to be addressed High Court of Kerala,
Emakulam- 31

Mathews. K. Nelluvely
%, Registrar (Finance)

Station: Ernakulam
Date:19.03.2018




AGREEMENT

Articles of agreement executed on this the................. day of ................ between the Registrar
(Finance) High Court of Kerala (hereafter referred to as the High Court) of the one part and
) ¢ SRS O OO RSOOSR U URRTURUPOOON (name and address of the tenderer),

(hereinafter referred to as the bounden) of the other part.

WHEREAS in response to the Notification No............... dated .......... the bounden has
submitted to the High Court a tender for the supply and installation of stainless steel
mosquito proof net at the Kerala Judicial Academy at Athani, Ernakulam specified therein
subject to the terms and conditions contained in the said tender;

WHEREAS the bounden has also deposited with the High Court a sum of............
as earnest money for execution of an agreement undertaking the due fulfillment of the
contract in case his tender is accepted by the High Court.

NOW THESE PRESENTS WITNESS and it is hereby mutually agreed as follows:-

1. In case the tender submitted by the bounden is accepted by the High Court and the
contract for the supply and installation of articles specified in the Limited Tender
therein awarded to the bounden, the bounden shall within 15 days of acceptance of his
tender execute an agreement with the High Court incorporating all the terms and
conditions under which the Government accepts his tender.

2. In case the bounden fails to execute the agreement as aforesaid incorporating the terms
and conditions governing the contract, the High Court shall have power and authority
to recover from the bounden any loss or damage caused to the High Court by such
breach as may be determined by the High Court by appropriating the earnest money
deposited by the bounden and if the earnest money is found to be inadequate the
deficit amount may be recovered from the bounden and his properties movable and
immovable in the manner hereinafter contained.

3. All sums found due to the High Court under or by virtue of this agreement shall be
recoverable from the bounden and his properties movable and immovable under the
provisions of the Revenue Recovery Act for the time being in force as though such
sums are arrears of land revenue and in such other manner as the High Court may
deem fit.

In witness whereof Sri............o (H.E.name and designation) for
and on behalf of the High Court of Kerala and Sri............ccccoovininin. the bounden have
here into set their hands the day and year shown against their respective signatures.

Signed by ST ..ooooioiiiiie (date).....ccceeeeecneeiiin

In the presence of witnesses:
1.
2.

SIgNEAd DY STi....ooviieieie e (date).........ccoveveerevie
In the presence of witnesses:

1.

2.

* To be executed on Stamp paper worth¥200/-




